
 

 

(Authoritative English Text of this Department’s notification number UD-A(3)-
15/2024-Rules-L, Dated  13.04.2026  as required under article 348 (3) of the 
Constitution of India) 

 
Government of Himachal Pradesh  
Department of Urban Development. 
 

No. UD-A(3)-15/2024-Rules-L        Dated   Shimla-171002, the    13.04.2026 
              

NOTIFICATION 
 

In exercise of the powers conferred by section 279 read with section 304 of 

the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994), the Governor, 

Himachal Pradesh,    is pleased to propose the following amendments in the Himachal 

Pradesh Municipal Election Rules, 2015 and the same are hereby published in the 

Rajpatra (e-Gazette) Himachal Pradesh, for information of the general public as 

required under sub-section (5) of section 279 of the Act ibid; 

If any interested person(s) likely to be affected by these draft rules, has any 

objection(s) or suggestion(s) with regard to these rules, he/she may send the same to 

the Secretary, Urban Development to the Govt. of Himachal Pradesh within a period 

of 5 days from the date of publication of the said rules in the Rajpatra (e-Gazette), 

Himachal Pradesh; 

The objection(s) or suggestion(s) if any, received within the stipulated 

period shall be taken into consideration by the State Government before finalizing the 

said draft rules, namely:- 

Short title 
and 
commencem
ent. 

1 (1) These rules may be called the Himachal Pradesh 

Municipal Election (Amendment) Rules, 2026.  

(2) These rules shall come into force from the date of 

publication in Rajpatra (e-Gazette), Himachal 

Pradesh.  

Amendment 
of   rule 89. 

2 In  rule 89 of the Himachal Pradesh Municipal 

Election Rules, 2015,- 

 

 

 



(a)    For sub-rule (1), the following shall be substituted, 

namely:- 

        “(1) As soon as practicable, after an oath is made or an 
allegiance is subscribed to the elected members under 
rule 88, the Deputy Commissioner or any other officer 
authorised by him not below the rank of Sub-Divisional 
officer (Civil) shall fix time, date and place for the 
meeting for the conduct of election to the office of 
President and he shall preside over such meeting”. 

              Provided that the reasons for fixing such time, 
date and place for the meeting shall be recorded in 
writing. 

(b)  “For sub-rule (2), the following shall be substituted, 
namely:- 

(    While presiding over the meeting for the conduct of 
election to the office of President, the Presiding Officer 
shall give sufficient time to the elected members to 
nominate candidates for the office of President”. 

   

                                                                                   
                    (Ashish Singhmar)  

                                                                   Secretary (UD) to the 
                                                        Govt. of Himachal Pradesh 

 

 Endst.  No. As Above      Dated, Shimla-171002,    the                13.04. 2026 
Copy forwarded to:- 

1. The Principal Private Secretary to the Hon’ble Chief Minister, Himachal 
Pradesh, Shimla-2. 

2. The Chief Secretary to the Government of Himachal Pradesh. 
3. The Additional LR-cum-Additional Secretary(Law) to the Govt. of 

Himachal Pradesh, Shimla-2 
4. The Secretary to the Governor, Himachal Pradesh, Shimla-171002. 
5. The Director, Urban Development, HP, Shimla-2. 
6.  All the Deputy Commissioners in Himachal Pradesh. 
7. The Secretary, State Election Commission, HP, Shimla-2. 
8. The Secretary, Himachal Pradesh Vidhan Sabha, Shimla-171004. 
9. All ULBs in Himachal Pradesh. 

 
 

 
         (Ashish Singhmar) 

                                                                 Secretary (UD) to the 
                                                              Govt. of Himachal Pradesh 



 
 



 

 
 
 

 
 
 
 
 
 


